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consequential Dbenefits regarding pavment of arrears have
vet not Dbeen granted and the order dated 24.11.2003 1is
also silent in this regard. Learned proxy counsel for
the respondents) on instructionns from the Departmental
representative, Shri K.C.Sharma, Superintendent has
submitted that due arrears will be paid to the

petitioners within a period of four weeks.

3. In the facts and circumstances of the case and
also noting the above undertaking given by the learned
proxy counsel for the respondentsﬂ%his time limit should
be strictly adhered to ,-W% do not consider it proper to
continue with the CP 304/2002. In the circumstances, CP

304/2002 is dismissed. Notices to the alleged contemners

are discharged, subject to the above observations. File
to bé¢ cgnsigned to the record room.
/
( S.A.Singh ) ( Smt.Lakshmi Swaminathan )
Member (A) Vice Chairman(J)
sk
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